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Union of India, through the 
Secretar, Mm. of Railway, Rail 
Bhawan, ew Delhi. 

Chairnan, Railway Board, Rail 
Bhavan, r'!ew Delhi. 

Chairrñn, R.R.B., Strand Road, 
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Chittararijan, Burdwan. 
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C.P.O C.L.W., Chittaranjan, 
Burdwan. 

Respondents. 

For applicant 
	

Ms. B. Banerjee, couisel. 

for respondents : None. 

heard on : 9.9.97 :: ordere on 	9.9.97. 

OR D E R 

B.C.Sarma, AM 

The dispute raised in this appli4ation is about the 

fixation of appropriate seniority in group-D cadre in C.L.W. 

and also of lien. 

2. 	When the admission hearing of he matter was taken up 

today, none appears for the respondets. Ms. Banerjee, id. 

counsel, appearing for the applicants submits that copesof the 

application were duly served on all the respondents and in 

support of her contention she produ ed before us the post.L 

receipts regarding the registered lettr with A.D. addressed to 

the different respondents. 	It also appears from the a letter 

addressed to her that Chairman of 11 he R.R.B, Calcutta has 

received a copy of the application on 26.6.97. It may, 

therefore, be presumed that the respondents have been duly 

served. 

IN 
I 



2. 

13k ,............We find that a very simple pray r has been made by the 

aPklicants in this case and that is fIr fixation of lien and 

fixation of appropriate seniority by the respondents, 

n3ich has not yet been done. 

4. 	In view of the above, the applic tion is disposed of, at 

fthe stage of admission itself, with the direction that 

Irespondents shall treat the instant application as a 

. representation of the instant applicans and shall dispose it 
by a. speaking order 	 p 

.qf /within 	period of four months from the date of 

communication of this order which shall also be conveyed to the 

applicant within a period of one month thereafter. No order is 

as regards costs. 

'D.PVayastha ) 	 ( B. C. Sarma ) 
MEMBER (J) 	 MEMBER (A) 


